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Bill 

Drl M. C. Sub: I intrduce• tbe 
Bill  and  bee  to move·•: 

"That the Bill to authorie 
payment and  appropriation of 
certain further ,uns from and 
out of the Cosolidated Fund of 
India for the ervice of the lnan­
cial year 1954-55. be taken  into 
cosideration." 

Mr. Deputy-Seaker: The ;question 
h_; 

''That the Bill to author e 
payment and appropriation of 
certain further sums  from and 
out of the Consolidated Fund of 
India for the ervice of the  tnn­
dal year 1954-55, be takn into 
cnsideration." 

The o � adop d. 

Shrt Mobludda (Hyderabad City): 
May J know whether the copie._; of 
the Bill have been circulated? 

Mr. De �y-Spuker: Yes. Noie 
had bee11 given in advance. Wbe w 
wanted a opy. could have taken It 
from the Notie Oice. 

hrl A. M. Tho - ( natulm): 
But they  were not circulated as 
usual. 

Mr. Deaty-Seaker: It ls on  he 
Order Paper. Contingent notice bas 
been Jivn already. Hon.· Membe, 
could have taken copies.  Even now, 
they can  do so. There ls not mpch 
diferene  bet ween the two. 

The Schedu� was added o the Bill 

The Title and the Eacting F mula 
4,ue added to the Bill. 

Sbrl M.  C. Sbab: I ee  to move: 

· "That the Bill  be passed." 

Mr. eputy-Speaker: The ;question 
_; 

"That the Bill be paHed." 

The otion was 1doptd. 

COMMITTEE ON 
. 
PRIVATE I. 

B RS' BILLS AND ESOUJTIONS 

lc 1 T 

Slri Al eku (North ata r&): 1 
beg to move: 

''That tbls Houe agr s with 
the Eightenth ort o1 the  C m­
mitte on Private M mbers' BW. 
and  Reolutions prntd to te 
House on  te  15th Decembe1. 
1954." 

1'his is  in onnction with the allo­
cation  of time as set out in he Re­
port. I co mend the motion for . 
acceptance of the House. 

Mr. epat'-S . he ;qu b 
Is: 

'That l!his Roue arres with 
the Eightenth Reort  of the Com­
mittee n Private Member/ Bills 
and Resolutions pr entd to the 
Hause on tbe 15th December. 
1954." 

R OLUTION RE: STA ORl 
BODY TO CONTROL AND SUP R­
VISE GOV RNM NT NDUS'RIAL 

UND RTAKNGS 

Mr. euty-Spaker: The Houe 
will now ake up further  iscssion 
of te Resolution  moved by Shri ·K. 
S. Raghavacharl on te 3rd Dcem­
be.r, 194. 

hri Rabavachari was in osses­
sin of the House. 

Rgarding time, Shri Raghavacharl 
who soke for four miDul!es bad  not 
concluded his spech when  the House 
adjouned for the dy. Out of two 
hours allotted, I hour and 56 minutes 
are left for  further discussion. Shri 
Raehavachari will continue his 
speech. 

Sbrl T. B. Vlttal  Rao (Khammam): 
We are starting Private Members' 

•Introduced and moved with the recommendation  of the Prsident. 



Rel!olution re 

busine:_;s even minutes later. Te 
House may  sit  atter tve o'clck for 
seven minutes. 

Mr. eputy-S aker: Yes. Tba 
bon. Members will please ensure 
;quorum  in  tbe  Hue. On  all Private 
M mbers'  business  days, as far as 
possible. each privae Member  will 
gather  at least tcn  Members and kep 
them together. 

hrl T. B. VIUal Bae: hre is 

;quoum. 

Mr. Depaty-S tr: Not now. At 
the end of the day, after ive o'clock 

the hn. M m r will wait and e 
whether ·thre is  ;quorum or not. 

Shrt  Rapa i (Penukonda): I 
moved this Rsolution last time nd 
had jst begun. My submission be­
fore the Hose is this. It is n im· 
portant Rsolution in which most of 
the M mbes, I dare  say, are lut st­
ed, bcase this is a mattr which 
conc s not any p icular Party, 
but it onc s the whole House 
irrespctive of the  Party  to which 
a Memer  may belong. It is purely a 
: mattr relating  to public inn s and 
_; when public money  is  invsted . or 
utilised in all sorts of nd ngs, 
It is  the conc n of Parli ment to dia­
charge is costitutional and other 
rsponsibilitis, particularly of eain­
ing and exercising its conrol ovr the 
utilisation of thse funs. What we 
have been seeing is  tbat n fact the 
whole industrial policy  of the conry 
ln  the moden set-up is bond to be 
more and more  the specla1 concrn of 
vie nation. That is, the public funds 
will have to  be invsted and  public 
utility cone s will have to be start­
ed and particularly our  country be, 

l
ing a backwrd country so  ar, we 
have to exist  not  only  eacefully,  but 
alo Jafely in the modern world. We 
must not only produce all s that 

· we need in a welfare  State for he 
r;quiremnts of  the  eople  from ay 
to  day, but  we ·a y also have. o 
provide or the defnce of  the con­
ry and other ublic uility p s. 
hrefre, the  need or indusr a-

tlon · on a large  scale is beyond ;ques­
tion, and  the Gove ment, aware of 
his responsibility and  the need, have 
also started the Fist Five Yer  Plan 
and are preparing for the c>nd. It is 

a welome thing  that  they  are l 
of it.  But the real oint now is when 
they have started crtain ndrtakins 
to reach this objctive_; we have ra� 
rom the repors, on the  atrial  that 

· ws made avallable, of the  Pubic 
: Accouns Committee and the Auditor­
i Gneral's repors, that the s are 
i not beinc naged satisfactorily. 

I do  ot want to take the time f 
the House in detalllng particul n 
about  the · ;quant m of money that la 
actually invsted and the varios pro­
jcts which the Gov mnt ba 
ndertaken. My  hon. riend Shrl M. 
L. Dwivedl who has actually given 
notice of  and  has  even introduced a 
Bill called the Public Finance (In• 
dusris Conrol Board)  Bill,  has 
iven his thoughs a concrete fo m_; 
we id the ;qunt m of money that 
Is invested In these public concen$ 
is given in the Prores Report of 
the Plan at pages 151 to 169. It goes 
upto hundreds of crores of ruees of 
public fnds. 

When lst time this subjct came 
up beto're the tfouse  in  the fo m of 
a discusion raisd by Dr.  Lanka 
Sundram, the Gov ment's point 
f view was 1n11catd. The Finane 
ter practically, I "take it,  on­
eded the right for parliamenta;q 
conrol but he seemed. in substance, 
to say that parli mentary conrol may 
be not really presed s dsirable at 
the present stage, and he addr sed 
himself only  to  the limited p e 
of examining  the  jrisdiction  or  the 
competence of be Auditor-General to 
scrutinise and audit the acconts of 
thse concerns. And then he se a 
to l!,ave exprsaed there ;quite plainly 
that in a way· this authority of the 
Auditor-General is compiled  with,  and 
in a way parliamentay  onrol  alao 
is a rality_; but in  the  real intrsa 
of eicient manag ment of thse con­
cerns, the time had not  yet -
when parliamentary control must be 
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[Shri Ragha ri J 
ln. Finane Ministr alo Aid that 
in su e the Comproller nd 
Auditr-Gnral's osrvatios were 
corrct. 

As regards the other point on which 
the conrol ws agitated for, the hon. 
inance tr's  point of view  ws 
that there is conrol even now  by 
Prli ment, and he bs put it  thls 
way. Whenever thse things  are 
undrtaken by the diBrent Min ris 
s part of their acivitis nd funds 
re invsted in them, they in ly 
come  in the hudcet every yer before 
Parliament_; and therefore, when 
Parli ment sanctions or passs thse 
rants, there is an opportunity nd 
casion for it  to  discus thse thins 
nd thus :rcise  its  conrol. o, 
there is n indirect way in which 
Parliament is exercising actually its 
conrol. is what he stated. Be 
also stated that when the Railway 
Budget or the General Budget coms 
up bfore Parliament, involvinc s 
they do hndreds of crors of rupes, 

we spend every yer weks  nd even 
months over the riticism  of these 
budgets on almost every single item, 
and ths parliamentary onrol 
exercised in an indirect way. I sbo.uld 
submit that this  is no satfaction to 
Membrs of Parliament that they are 
discharging their  dutis satifactorily. 

The Finance Minister also stated 
that there is one  othr  way  in which 
control exrcised by Parliament, 
and that  is through the Public Al!· 
counts Committee and the Estimates 
'Committee. We know that the Public 

{Accounts Committee is overworked, 
and it invariably holds only a post 
mrtem examination, sometimes y rs 
aftr the  event. And as  it is working 
now, possibly one r two Minisris 
only n be taken  up in one year, and 
its  hands are full So, the examina­
tion is post mortem, the Committee 
has not  cot suicient time, and it 

\ cannot make a complete and propez, 
srutiny s well. Even after the little \ 
srutinY that they have b n  able to 
mak -s has alrady been pointed 
out in the other discussion-they have 

ndena king, 

had very hard thngs to say on the 
way in which these ins  re  being 
worked. Therfore, the e g a­
�hln y for the  indirct sruiny and 

\ 
mtrol by Parliament, whn  he 
M y's budgets come for discus­
, sion s well s when they re sru­
i d by the Public Accounts Com­
\ mittee and the Esti ats Committe 
\ and other institutions that are ment 
' today for that pr se, re nsatis­
\ factory, and they cannot be xpcted 
o discharge this duty  vry eiciently. 
It is  ths essential that  the control 

I 
of this Prliament through  anothr 
body is to be sriosly considered. I 
for one feel that the ;qustion of what 
form it should take is nother matter, 
but if  in principle it is conceded, and 
the lsw re;quirs it to be there, sre-
. ly, such a body should be constitut­
ed. Gove ment's oint  of view 
w, let us cather some  more 
experience, you w1 increase 
your  control rad ly in th. 
light of our exprience. I pronally 
think that we have  waited suicint­
ly, nd the experience that we have 

I gained has indicated that huge su s 
\ re not properly a onted  for. Why 
should we wait for  further ience, 
for in  the meanwhile more horss 
may be stolen out of the stable? Is 
it contended that we should ain  x­
perience by sufering  orselves and 
not take advantage of the e rince 
of other conris? What has ben 
done in  the U.K.. U.S.A. and othr 
conris for inst.nee? They have a 
spcial body constituted by Prlia­
ment to control thse things. 

The er Produeon < Shri L 
C. Reddy): Has such a body ··ben 
constituted in the U.K.? 

Shrl Bacbayacbari: In the Houe of 
Commos, it is  thre. · 

Mr. DepdY-Spakr: The hon. 
M mber wants a statutory como.•·• · 
tion here. 

Sbrt  Bapavacbarl: I wu  only say­
ing that thre is a body thre which 
conrols thse things, nd which has 
b n enrusted with the resposibility 
doing that. 
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Mr. Depaty-Spaker: Does he men 
a Committe of  Parliament? 

Shrt acav l: I shal 
refer to  the report and ay what it I. 

Shri M. S. G wamJ (My­
sore): Probably,  he  has in ind  the 
Bord of Trade in  England,  not a 
body of Parliament. 

Mr. Deputy-Speaker:  The Board of 
Trade is there only in n me_; there Is 
only one individal in that, nd  there 
is no Bord. 
Srl Racbavaehart: have taken  it 

out from one of these reports, and I 
shall just point out which report it is. 

The Mi r of F e (Shrt D. 
Deshmukh): It is not ;quite cler s 
to what the hon. Member wants. 
Does he  wnt  that there should be a 
statutory corporation to a ster 
Government entrpriss which 

ouside the ordinary routine adminis­
tration of Government? Or  is he re­
arguing the case' for another Parlia­
mentry Committee to supervise or 
scrutinise the adminisration of these 
enterprises? 

Rachavacari: Let me make 
it clear. 

Mr.  Deputy Spakr: I thought he 
was invoking the analogy  of a Parlia­
mentary Committee,  but  he wuts a 
,tatutory 

S ,  K. 4dy: There is no Pr­
liamntary Committee  there, so fr  as 
we know. 

Mr. Deputy-S aker: The hon. 
Minister wans to know what xact­
ly the  hon.  Member  wants. 

Shrt avaeharl: My. Rsolution 
wants that there should be a statu­
tory body to suprvise nd conrol 
thse conc s. Whn Prliament 
enacts a statute relating to the  com­
psition, powers  and othr deails 
necessary, of the statutory body 
nsure the safe investmnt and 
m agemnt of these afairs, then 
parliament y conrol is omplete, be­
cause Parliament has by n enact­
ment constituted a body which func­
tions on behalf oJ isef. Tberf9re, 

o ay  that the sauory boy  is 
something that taks away  the conrol 
of Parliament is a thing which I am 
• unable to undestand. 

All thse arguments that I have 
_ dv g  were just to state the 
se nd ···show that  the rgumens 
advanced by Govrnmnt,  aying that 
the prsent kind of conrol that is 
being  ecr d is nough, re ot 
satisfactory. That was the rason 
why I was rferring to  the  whole case 
as  put already. 

Mr. Depaty-S aker: Is  it also n 
autonomous body? it is a statutry 
corporation, is Jt to be auonomous 
or not? 

Shri 'havaebari: I only  wnt .. 

Mr. Depay-Speaker: Hon. Mem­
bers mst know exactly what  the 
pro sition Is, and  what it is hat the 
hon. Member  wants. Thre s s to 
be some confusion. How is it osible 
to have a statutory body with the 
powers  of Prliament intact? 

Su1 Baahavac i: My propsiion 
is that there should e  a statutory , 
body et  up to ecercise a a meral SUP­
erv1on  and con ol over  th e 
unde s, nd I say that e 
eisting method of conrol whih ls 
so indirct and waterd do n is not 
satisfactory in the  iner s of the 
nation's funds, nd threfore, nother 
body reated by Prli ment is 
solutely nec y. 

Shrl D. Deshmakh:  May I seek 
one clarication? A statuory body 
created by Parli ment will not ncs­
sarily  be a body which will exercise 
Prliamnt's  deegated functios. 
will merely men that instead of  the 
executive looking after thse mattrs 
from day to day ome other body wW 
exercise control,  which may ontain 
other people, besides the  m mbrs of 
the execuive Gov met. Now, 
that  is one propsition. If that is 
sought to be justiied by saying that 
there should be reater arli neni• 
conrol, that what 1 cannot ­

concile. 
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· Mr. Deplty-Spaker: That is what 
I also  wnted to say. ly, do we 
want to assciate othrsl! Secondly, 
if it is e statutory body, will there 
e one stautory ody lo conrol 
nother  statutory  body?  For  instance, 
DVC is a statu ry or rati . 
Now, similr  corporatios may ome 
into existence_; joint  stock ompan s 
and various other methods of manage­
ment  have n provided  for by he 
Gove nt. Will there  l>e a uper 
satutory ody si ng ovr th e ds­
ng .he z wive ,ov ment 
nd the direct authoriy f Prlia­
nt over  hem? Is  hat what is 
nt? 

t acha l: I would make 
my f rfectly clear .... 

8bl Dl r ( i .­
outh) : will it be witbm e Cn­
situin? 

t Bapa t: I  d with 

f Parliamnt which s  o  d 
ovr  th e a , laving the wole 
thing o the xcuive, bu not wrk­
ed a ctorUy. Thrfre, thre must 
e  a .satutory bdy. y B oluin 
is for a statutory bdy. I m rfct­
ly preared to  ay that the statuory 
body annot ns , nd must not 
osist, of  M s f Par nt, 
beca e we mst not have any kind 
of intrfering authority in thse at­
trs. I  m not at all anxios  that 
any  Member of Prliament  should e 
on that body. We do not wnt it. 
I against it. But we should 
statutorily create a bdy to exercie 
thse fnctios_; we will inly 
think  out the details of  the way in 
which this statutory body has to func­
tion. That can certainly funion s 
created, as composed and as conceiv­
ed by Prliament in the statute. 
Therfore, it cannot necessarily be 
any violation or any abrogaion of 
the owers of Parliamet. They cn 
be asked every year to  submit  their 
report about thse mattrs. They  an 
be asked  to  satify us about how the 

trol and up �i,e 
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U a not 

policies laid down by Parliamnt are 
workd, how the proramms  are ad­
hered to, how the thing  has been d e 
every year nd whether it has rsult­
d in proit or los or it  bu fnctin­
ed a utility concen or not r 
the contry is conc ned. It ia 

perfctly open to be so de nd_; 
all these  details cn be incororated 
into  that statute. Undr  that statute, 
that body cJ wrk. 

Sbt  C. D. D bmu h: May I ut a 
;qusion? What will ·be  is relaion 
to the xecutive? 

Mr. De ltJ-8eakr: And to the 
Parliamnt. 

Sbrt C. D. D bmakl: No. In reeard 
to Parliamnt, I nd nd  any law 
an  be p d and you an ate ny 
ind of ororation. That cororalon 
will have to work  undr  the gnral 
olicy guidance ot a Minsry ot Gov­
nnt. Therefre, it will, n ft,, 
e exrcising . e iom w ch 
oh e Gov mnt will e xr­
g.  It so, how·  d s it brine it 
narr to arliamentary onrol? 

8rl  a l: It ls thia wa, .... 

D Ba. M m r: He is o ;q. 

ut l S p (Gorakhpur 
Di.t.-SOutb): If hil body a formed 
and thre la a difrence f oinion 
between the Mimary and that atatu­
tory body s to the  r and 
method of conrol and  as  to the efct 
f the conrol, whse dcision will 
be l-the  Minisry's r the statu­
tory body's? 

Srt afhavacbart: I wW nswr 
the ;query of the Finane Minister. It 
is pssible that  in that statutory dy 
that is created the excutive alo 
may have a place. It is not that  It 
mst nec ily be excluded. In 
fact,  the whole purpse of xerdsinc 
additional or reater conrol  ovr 
. thse organsatios or thse  entr­
priss  is to fel satisied that thins 
re not working  as  they re workig 
now-in icienly and not to the 
advantage of the country. Threfore, 
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the excutive � well have a place 
there_; it is  not that it will be  xclud­
ed from the new set-up that  micht 
be cont mplated. m not now dia­
cssing, nor  is it ssible to go  about, 
the class and-he contents of the 
provision relating to this sautory 
body. I am  only concerned with tbs, 
that  you mst seriously think­
ing about the ncesity and the n d 
of i mediately startlnc a satutory 
body. Then the atter  must e 
nally dcided on the lor of his 
Houe nd that dy t be ­
stituted. That is the p e. It is 
not intended that the excutive con­
rol should e ntirely takn away_; 
it Is only intndd that  the ow s 
re ex 5ed in such a way  at 
Prliamnt can feel atiied that  the 

f money is well s nt nd well u . 

t  L C. a (M ut . 
-South): Should  It e  a su itute 
for  the ncial advisr? 

t a i: The nly paint 
is that we re not sa ied that he 
presnt. state of  in t conrol  ia a 
jst exrcise of Prli nary l­
onsibility ndr the Consitutio. 
Thil  attitude is  not j able and not 
atisfactory. My Rsolution,  nd m, 
pur se, is  that Gov mnt's at n­
tion must be  di d  and rivetd to 
the need nd  the n aity of rin&­
in& into  eistence anothr dy whlb 
will ly xrcise the s utiny 
and onrol atisfactorily. 

Mr. Depaty-Spater: Rsolution 
moved: 

"Tls House ls of opinion that 
Glve mnt should Immediately 
set up a S1atutory Bdy to ex­
rcise eenoral su sion and 
onrol f such  indstris wh e 
the _;venment has whole or 
substantial inte st, eithr  n­
cial or othewise." 

Shrl 8. K. Du (Contai): I ee to 

move: 

That for the original R olution, 
the following be substituted: 

Govenmnt Indttrial 
Undertaking, 

"This House is  of opinion hat. 
a Statutory Bdy be set up  to. 

advise Glv ment in the mattr· 
of xercwni proer conrol and. 
supervmon ovr the indstrial 
undertakins owned nd ned 
by the State eithr  wholly or 
partially -and run  as joint  stck 
c mpnis." 

Srl S.  N. u (Dar a C ­
ll):  l ee to move_; 
That for  the 'o l R olui . 

the ollowing e susi d: 

"This Ho e la of opinin that 
Glvr nnt should immdiately 
apoint a Committe co :. 
of M m rs f Parli mnt with. 
owr -opt oth s o on­
sidr the dsirability, n sity­
and  fasibility  of having a 
ury dy o x :ie su ion: 
and nrol f such ind ris. 
wh e the Glv ment hs whole· 
or sustanial int , eithr· 
ial or oth e." 

Mr. latJ-S kr: n: 
moved: 

(1) That te l u . 
the followma e sustiu : 

his Ho e is . of  opinion that· 
a Statutory Body be et up 
adviae Glv nt in the attr: 
f x g ro r conrol nl: 
supervision ovr  the indusrial. 
wid s owned nd financd 
by the State eithr  wholly or· 
parially and run  s joint . 
companis.

(2) That for the original Rsolu­
tin, the follo ? e substituted: 

'This  House is  of opinion tha'· 
Gov nment should immediately 
apoint a Committee sting · 
;qf Membrs of Prliament wtth: 

owr to co-opt othrs to on­
sider the dsirability, n esity 
nd f siblity of having a statu­
tory d,y to exercise supervision 
and  conrol f uch indusris 
whre  the Gov mnt has whole 
or subltanial interest. eith­
inancial or  otherwise." 
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(Mr. Deputy-Sea r] 
he Movr has takn half  an hor. 

. Now  we have 1 hours  left. As far 
as the hn.  Mistr is onened, 
which Mister is going to s ak? 

Sri [.  C. &ddy: Both the Minis­
.trs. 

Shri T. B. Vltal ao: Which Minis­
tr is going o spak? 

r. D pay- kr: Both of th m 
nll s a� 

Shri K. C. ddy: I may take 15 
:to 20  minutes. 

Mr. Deaty-S akr: What about 
the Fina.nee er? 

Sut  A. . h s: He has ade 

.his position clear. 

Sri C. D. Dshmlkh: Thee is no 
need for  me  to intervene xcept for 
the fact hat the hon. the Movr  bas 

-co5tantly refered to what I said on 
the lst occasion. Tn minuts will 
be s icient. 

Mr. Dpty-Spakr: Betw n the 
two Ministrs, hlf n hor is lot . 
The Mover has taken half an hor. 
Now one  hor is left. .t the rate f 
10 minutes  to each hon. M mber, we 
,can provide for  six hon. M mbers, the 
two who have moved amendments 
. and thn for othr Members. 

ri T B. Vltal Bae: We have l 
lt hours, bcause thre are 2t ho n. 

Mr. Dpty-S aker: Two houn. 
had been allotted for this soluio. 
Now, I need not rin& the  bell. Hn. 
Members must stop of their o n a<'­
-cord_; they have got clocks all round­
in front and in the rer. 

\ Shri B. L Da: The  amndment 
that I 

. 
have  moved seeks o esure 

I 

that the bdy that is proposed should 
be of an advisory character and also 
that its cope should be conined to 
the  companies relistred undr the 
Indian Complnis Act. I wnt that 
our ind�trial  nde ns of  thia 

\ natre should be undr one Ministry . 
end  I  want that i1 any advisory body 
is formed, that must work  with 'one 
'Minisry only. However, I beg to 
Oint out that bcase we have got 

ferent kinds of indstrial undr­
ing_;  whih are run deparmentally, 
which are run under  cororatios  and 
which re also run undr the Com­
anis Act, thre might be  diferent 
bodis for  frent sort of corpora­
tios, as they have got  diferent 
characteristics, but  my  purpose  fr 
the  prsent is that there should be 
,one  body at  least for thse under­
. 
p which an run u Joint stck 
, ompanis. I have already pointed 
oui that this advisory body should 
not itself control or supevise the 

· undertakins. They should  act as 
an adviser to the Gov ment. In 
order to lllustrate my point, I may 

l 

point out hat in 1950 there was  sta­
blished a Developmnt Committe on 
Indusris. For the info mation of the 

l House, I may point out  that the func-,. 
\ lions of the Commlttee wre set down 
' like this. 

''The fnctions of the Committe 
would b -

(1)  To review te wor & ol in­
dusris and  to suggst mes s to 
s r -

(a) a full and eicient utilisa­
tion of ld aaciy  includ­
ing the fxation of targets where 
nc y, and 

(b) rduction of coats of ro­
duction to a r onable level 
while providln& condiios in 
which workes can put forth 
their bst eforts. 

(2) To suggst mesures fr  im­
proving or incresing the productive 
capcity of industris. 

(3) To adviae on s cial probl s 
such as the reatment of uneconomic 
unis. 

(4) To advise generally on the 
futre develo ment f industris in­
cluding p ng  nd regionall!satlon." 

(S u  B f in the Chair] 

This body wu set up with a spi­
ic prpse t  g the Gov n-
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mnt in � the indsries l­
ciently. Of co e, the prsonnel f 
the Committee ls entirely non-oicial. 
I do not know whethr any l s 
there_; at lest there re no  M s 
belonging to the Parliament. I think 
if such a Committee-I do not know 
whether the prsonel bas b n 
changed  now-was for  the purpose of 
advising indsris  in  gneral and 
this was undr the Minisry of In­
dus ris a.nd Supply, such n advisory 
bJy may be seful for the e 
t the jint  stck companis that I 
nave proposd. 

My seond point is hat  .s we have 
seen  and it was discussed last time 
also,  regarding thse joint stck com­
panies or private lted companis 
-we have so any like the F i-
,ers, Hindustan Cabls, �industan 
Shipping etc.-Prliament is not able 
to supervise  or exert  its control in a 
propr way, or if it is  doing so, it 
is doing  it in a remote way. M, 

is hat, 
Committe is ssciatd with th': 
Ministry, then hey will be in closr 
sciation and they will he able to 
exercise a cl r  uerviion. They 
will also be able to advise the Gov­
emmen t how to conrol and how the 
Prliament also can onrol thse 
indusris. 

Last time  when  this mattr ws 
discused, ojntd attentin was 
drawn to several aspects of this mat­
ter. We wanted  to se  what could 
be the controlling rgans: what would 
be the method of control_; what  would 
·be the scope  of conrol and  what 
would be the ;quantum  of  conrol. Of 

thre AY  be ferecs of 
opinion regarding thse, but, fr the 
r ent I should think,  if  there  be an 
advisory body as ciati with the 
Ministry, the purpose wuld be serv­
ed. 

• The Finance Minister, last time, 
cautioned this Hose saying that the 
time is not ,et oportne for etting 
up any \7 which mliht  try to con. 

U e aigs 

rot or to  do something in the natre 
of control which might dfeat he 
vry p e for which this autonom, 
nd this· lexibility has b n ivn to 
thse nd s by  setting  them up 
as joint stock companis. I· aso a e 
with him that, for the rsent, at the 
outset, we should ake  cre that we 
do othing which  may  ha r the 
ror s of thse  nd ns a d 
for the ent we should  be ais­
ied with a Board  which will ct in n 
advisory aacity. 

What  will be the xact soe f 
the work of  this Bord, I need ot o 
nto muh details aout that. But, i 
think it advisory body nder the 
chairmanship of the  Ministr of Pro­
duction is set up, then the budget, 
olic, mat rs, the manaemnt nd 
the method of ex nditre, all thse 
things cn  be discu d from  time  to 
·l!Jme and  Parliament  also ay be 
at ied that a body of its 
Members is thre. 

Formrly thre were Sanding Com-, 
nitte. asciated with sevral i-J 
rii. Also, we nd now that • the' 
Pl ning Commission has set up  a 
Standing Committee. here was a 
Development Concil which met rom 
time  to time and they also advised 
the P g  Co in recrdinf 
att s of  development.  But, s that 
has  not n fond very satisac ry 
a Stnding Committee bas rcently 
een set  up. I think, for or p � 
also, if this Advisory Board taks th: 
shape of a Standing Committe, thn 
the p e will be  served. 

I thin.k I need not say more  ase 
the time is nearly up and m, p e 
is that for  the prsnt we should ake 
a cautious sep. An  Advi ry Board 
may be set  up to advise the Goven­
ment on of  propr  conrol 
and supervision of th e indusrial 
und ns whih  re bing un  as 
limitd companis and which may be 
in future  set  up as joint stock  com­

panis. 







Resoltion e 17 D B R  194 S4tuorv Bodw o co- 324 
trol ond npeiae 

Gove mni Jndiutiol 

[ t 

( - �l �tt;q � � ­

� � f � � ll� l 

�i � � t ;q f m ­

t i lN � �. 

t - � 

� f t � t n � * � 

� �t t �,m � � f 

�  � _;  i fl � 

� J "'1<ii�N � i t � 

�. � � i �t t  � 

�  �  rt  Q � t  � 

t,if � . - m � � � 

� f t � � � g � t 

t m  �  f 

$  � t, it �  � 

m f. � l ' � mr �.  m 

i  �  t  f _;m- �' 

f\ Sbri A.  M.  s: I regret my In­
ability  to aree to the Resolution 
that has ben moved by my friend 
Sbri Ragbavacbari.  Acording to me. 
\ the Rsolution is ill-timed nd ill-
1 conceived. The Deputy-Seaker, 
· while he was in the Char, has  rais-
d some  doubs, s also the  hon. 
Finan,e Minister, d my riend 
hri Raghavachari has not ben 
able  to dspel he doubs on he 
tor  of  the  House. What e11ctly  is 
the pattrn that he contemplates in 
this Rsolution? In moving the Reo­
lution nd in speaking uon it, he hs 
raised some doubs which  were  raia­
ed nearly a yer and seven days ago 
whn Dr. Lanka Snda.ram raised a 
discusion on parliamentary conrol 
of public corporptons with his usual, 
"remendous sense of urgency." I 
think the h then made by  the 
hon. Finance Ministr was calculated 
to dispel the doubts which have 
een raised by my friend, Shi Ra­
ghav acharl, while speaking ) this 
Resolution. The Rsolution is wide 
enough, as he ontemplats the con-

ndeinga 

rol of industris not only  in  the pub­
lic sector but even  In  the privai. 
ector. The Resolution says: 

" .... Gove ment should im­
mediately set up a Statutory 
ly to exercie  neral suer­
vision and control of such indus­
tries where the Govenment hs 
whole or substantial interst, 
either financial or otherwise". 

So, the word "otherwise", I t, 
will take in all sorts of interests, and 
the  Govenment, I ned not say, hu 
got interest even  in private entr­
priss. But I do not wnt to enter 
upon any hair-splitting argument to. 
oppse my friend's Resolution. My 
friend made it clear what he intens. 
What he intnds is the  setting up  of 
a corporation t,, ontrol industris 
un  n he public seetor, that Is., 
st&te-maaged conerns. After all •. 
apart rom taking over the railway 
one s and communicatios, it  is 

a l Dl h that be 
State has begun to enter into the 
industrial sector and et  up cone s. 
of its own: We know that the full­
ledged reso s tbe Producti. 
Ministry were eing mobilised for 
he creation of new production uni� 
only In  152. The  ral problem  had 
been, what  exactly  should e be· 
type of mana,ement  of these indus­
tries, · bow utmost eiciency is to be· 
asurd, having regard to the rigidity 
and red-tapism of State administra­
tion. We all say  that  tor running in­
dustrial udertakings on a om­
mrcial bass there should n ar ­
be some sort  of lexibility and free­
dom of action and also ;quiknes of 
action. We get thse feaurs  in 
the private sector  and  we  have  to 
import these  healthy  features  int> 
the management of the public sector 
by the State. One has also to  con­
cede that the irksome nd · in;quslto-· 

I rial pr edure that are usually adopt-

'' 

ed in Gove ment deparmnts hav� 
, also to  be avoided in the manage-
ment of thse industries. You know 
hat private in s have o be 
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n d to an a that ifo mation 
will not have .. een given in he 
intrest of the public, even if  thse 
-conce s bad not ben ororatd 
into limied concrs. 

Then my hon. rind asked: What 
e.xactly is the  conrol of the Auditor-
Gflleral. I have  got  the relevnt 
paagraphs-I do  not want to  read 
·them- in the Anicles of Asociation 
,of th e companies Investing  the Au­

·ditor-General with the powr to have 
.an independent ext l audit, in 
,addition to the audit which is prs­
ried under the Comanis Act and 
which is eing  done. In  the c e of 
-the Simiri Fertilisers and Ch mials. 
Ld., pragraph 118 of the Articls of 
A,ciation provids for that. In the 
case of the Bindastan Shipyard, 
araraph 183 provids for that. I do 
-not want to ca�o,ue the varios 
:articls  which emower the Auditor­
General to audit their accons. We 

-hkve considerd the pros ad  QU 
1md I shuld think if at  all there are 
.any drawbacks In this company from 
of management, they  are outweighed 
·by the vrious  advntags that ·we 
obtain by this sort of mnag mnt. 
-We have got the advantage of no mal 
.ruls and regulatios of o mrcial 
undertakins being wrked in  thse 
·undertakins_; and  a resonably high 
.standard  of eiciency can be  ensured 
.only if thee institutions re manag­
ed on commercial lines and  ommer­
:ial for � of accounting is maln­
:ta.lned. 

S 1 M. S. G a y: The 
lon. Member who recded me said 
hat the Resolution Is misconceived 
=d ill-timed. The hon. the Finnce 
Minister also a few minutes ago in­
eruptd and said that  be did ot 
-�dersta nd what  the Mover of the 
\solution meant. This shows that in 
"this matter of exrcising suevision 

�

nd control,  all of us. including te 
: inance Minister, are ropng in 
· e dark. We have no proper concep­
on of ontrol nd suervision over 
tate nterprises. We have still o 

l 
evolve a system, of proper and efc­
tive syst m of control nd ·' super­
. vision. 

What are we having today? here 
is a Planning Co mission. It maks 
·  a plan. here b the uecutive which 
carris out  the  pln. Then  thre is 
Parli mnt which ccsionally p s 
a few comments or criticisms on 
the plan. And tere is no body today 
for exercising efective su rvision or 
control over the indstrieS . 

Some hon. Mem rs have confus­
ed between conrol n.d  supervision 
and m agemnt of the industris. 
We are not  con ned hre with  the 
actual day to day mana: nent ot 
ndustry, or the seting up of in­
dstris, or policy making. Thse 
;qustions are irrelevant to the present 
ccasin. The  on, tbe Fina\.,, Minis· 
tr said that every enterprise should 
be  nm  acording  to plan, accrding 
to the olicy nunciated by Govern­

ment. We gre. ut  ow to  do it? 
After re decide upon the  policy, the 
;qustion of running the indusry on 
proper lines would sume impor­
ance. Today  there is weful lack f 

) 

propr mahinry for xercsin, el!­
ctlve ontrol and suevision over 
State entrpriss. Sate enterpriss 
are not  having a lilorm pa n in 
lndla. There are dfrent yes f 
manaa ments adop . There are n­
terprises d ly undr  he y 
or  the Deparmens. here are en­
terpriss nder the public orpor­
tions. And there e enterpriss n 
y the  private limited ompanies. 
Further, thre re entrprises n the 
defence sctor and In he non­
defece sector. You wl ,e  hat we 
have no uniform system of manage­
ment and niform patt n of public 
enterprise here. We have adopted 
two or thre kinds of  systems and 
that s why It maks all the more 
ne ssary tor us  to  have an indeen· 
dent statutory ' · for xrclsina 
overall  control nd suprvlaon over 
all thse wide res of State enter­
prl!M. 
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Mr. C aD1 My what 
would be the  natre  of  control  by 
this statutory body s­
terial control? 

Shrl M.  S. Gau 'am1: I will 
come that. So  far, Gove ment or 
Parli ment bas  got some control or 
supevision over those enterpriss 
which are not  in the defence  sector. 
But in the matter of defence most of 
the M mbrs are under a hndicap. 
We  do  not knew  whether the dfence 
industris are un  on propr lins. 
On the  ground of secrecy much of 
the material is kept away from us. 
We  do  not know what is hap g 
in the defence  insallations. We  do 
not know whether  the money that is 
being  spent  there is being spent well 
or  not. 

Shrl C. D. shmuth: he de­
fence istallations, there re no cor­
porations or companis working. U 
the hon. Members are not getting 

may e in 
respecs, for reasons of secrecy,  it  is 
denied. Otherwise, evey kind of in­
formation l� available  to Parliament 
from the executive. 

Shrt I.  S. G aa 1: As t 
said, on· tbe grold of secrecy we 
arc denied of much information. I 
am not makng it a rievance against 
the Minister.  What I want  to sy is 
that  if there is a statutory bard 
like  this to exercise ontrol nd 
supervision over both the  civilin 
public secor anl! defence  sector, it 
would be  better. 

Sbrt M.  L. Dwlftdt (Hamirpur 
Distt.): I rie on a oint of crder. 
The hon. Finance  Minister  had just 
said that the information miaht not 
be available for M mbes on  accont 
of screcy. I wnt o submit· that 
when  we discussed  the Budget hre 
which involves an ex nditure of 
Rs. 400 crores, we got all kinds  of 
information for the public sector. We 
are spnding crores of ru �. ut o 
information Is being  given to Prlia-

578 LSD 

Unertoinos 

ment. Thre is no pport.Ulity for 
d sing the matter except  hse 
two hours. Therfore. I wanted to  tell 
you that this  sot of secrey should 
not e maintained  in thse ss 
where public money is involved. 

Mr. D: �t la another 
matter  alto:ether. It is  not a point of 
order. When the  hon. Finance Minis­
ter says. that some  information might 
be kept back becase of secrecy, that 
is a ministerial privilege rather. 
There coild be no  point of order in 
regard to that. 

Shri C. D. l>shmakh: The only 
reason why l intrvened was hat  the 
hon. Member based an rgument on 
this that in defence istallations, 
Parliament is . Qt I ware  of  how the 
administration ii and therefore, 
we wa:t a corporation. All I said 
was that so far s defnce is con­
cend, it  is the dirct rsponsibility 
of  the executive and if some infor­
mation s not 'eceived. hat is for 
other reasons and not tor' the asence 
if a statutory corporation. 

Sbrl S. N. Da: On a oiit of crder, 
Sir. The  Chair had not given a rul­
ing on the  point of order raised by 
the hon.  Member. 

Mr.  Chair an: I have already said 

. 
that it  is a Minlsteri�I privilege to 
keep back from this H,,se c n 
information which hey cosider to 
be  s ret.  That is my rulin(. · 

Sht G1upadasw m1: The 
sibility of running defne 1.no'ustris 
will not be taken a ay by merely 
se, ting up a statutoy body J:ke this. 
On the other hand, what I want to 
say is that the setting up f. such a 

f 
body would improve the working f 
defence installations without g 
in the way of.secrcy. such a body 
is stablished there will be rreater 
facility ant scope  tor supervision 
and control. 

Srl  C. D. Dahmlkh: y whom? 
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Sri M. s. GuladasWamJ: By the 
etawtory dy. 

Shri C. D. Dshmakh: Wbo will 
supervise the statutory ody? 

Sbri M. S. Gaaa y: It is 
a statutory and  it has got to 
function as such. Parliament bas 
to decide what functions and reson­
sibilities that this statutory body 
should exercise. Govrnment should 
come forwrd  with a Bill for that 
purpose. 

There is nother  reason why I say 

that there should be a statutoy dy. 
Private enterprie is  old and  establlsh-

t
·ed but  State nte rise is rather new 
and still is in exerimental stage. 
Moreover we have various tyes  of 
management under the public sctor. 
It is better that there is  an indeen­
dent, overall coo 8 body to assss 
and compare whf:h  tye of 
manag�ment :s  better than the 
r t. For iDstance. we o not 

tn-w whether Corporation  ma-

nagement · or deputmental manage. 
ment  is better. Opinion is  e;qually 
divided on this matter. Some on. 
Members fel strongly that auto' Oous 
publ:c cororations are ideal. Others 
feel that the departmntal manaee­
ment is better. ome  say  hat if there 
Is no  depanmental  management.  it  is 
no nationalisation at all. So o jn 
is very much dlviied. But i.t we 
are able o compare thP results of 
various managements, we may per­
haps be able  to come. to a definite 
conclusion as  to wblcb type  "f ma­
nagement is better thn  the other. 
To know tbls. It Is desirable to have 
a statutory body. 

Some l. M mers are thining that 
this ResoluUon has no men i. It Is 
full of meaninr. We are rea c a 
new way.  There is no such paallel 
in Englnd. It  is completely oritnal. 
If you· set  up such I bdy 89 this. I 
fel that we will be In a etter p111-
tlon to

. 
know the relative merits of 

varlo, typs managemnt for th-i 
public ee or nd  abo wll be  able to 

control and svpeivie thac enrerprises 
in a much ore fective way.· 
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Sbri 1 V1s (Ujjan): All 

this  is private undertakin&, 

S l C. D.  h:  This  s ms 
to  be JVered by the word "other­
wise" n tbe rsolution, cause Gov­
enment bs an inte st otherwise. I 
think, therefore,  that tbe hon. M m­
ber is in order. 
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much for other servics.  I.  have .al­
ways wondered what sort  of other 
servi s  we are  I. o , ( m­
bers may e moe onunate in gettin1 
other elYies ln tblr 1ou -

oa. M -bera: Noe. 

· Sl1 a. L lcll111i: 1 have no 
:dea of this word 'o e e' in thl! . 
Riolution. 

I come  from Assam and was 
speaking of Assam. In As m, we 
have no industries. f oure, we 
have a lot of cottaee industries. In 
the memo d by te Gov .ent 
)f India about  industrial oliy, it is 
5aid that in Assam, there ls im, 
prcvement in the tea industry, im, 
provemnt ln  silk rearing and other 
industries. l do  not  know  bow far 
we have imroved these industris. 
But, the crdit tor the improvement 
in the tea industry des not &o o tb' 
Govenment at  all. Altbo:h I boa11 

the want  to 
my hon. friends to drink 10re  tea 
for their own benett, it Is no crdit to 
me nor to  the  credit of  the  eople ot 
Assam hat the tea industry in Asam 
is  what it is  today. We have not on. 

t.ributed anything either towards its 
upkeep or its  improvement. What 
that. emo says nd what each Mem­
er sboula  read  with  ,reat pain is 
that a suear mill, a jute mill, and a 
paper mill are going to be shortly 
established in Asum. I have tried o 
understnd the meaning  of the 'Jo 
'shortly'. So  far as the Govenment 
is concemea, whnever that word  is 

u d, it means indeinite delay, noth­
in1  less  than  indeftnlte delay. I want 
o ask rankly what the Gove mnt 
ot India haa done so  far or furte­
rance of Industries  in  that  State. 

1n 1946 wbv.  the eople bad mo y 
In  their hands, articularly after the 

war, ome pople In Asam bad 
some mony In tbar bnds-Ury 
waltet o start a t e lJ1, t ;q 
wan l! to start a jute mm and aJao 
a papr mill. A.  it is kno n  to. the 

Undertakings 

i, M1nlster, there e very g at 
iUties for the atablub nt f 
a aper mill in Ass m, tar &tel 
thn ae available in  any other State 
in Indla. Bambo vows in abund­
ice. The bambo pulp h iter 
exported or wasteI· thre. Tbre 18 
o chance  of  la m cale OraUu 
on a ount  of  he o mn.icatios 
bottle-neck. Will thls  House believe 
tnat  for four mon s in a yar, we 
oave no railway communication with 
ouSide Asam? There is no railway 
ommunication  absolutely. Therfore, 
all the bambo pulp is ompletely 
wasted and thre is no chnce of 
having a paper mill  there. 

Mr. O n: The hon. Member's 
ume S up. 

Shri R. K. Chavb1rt: I shall  inish 
I two minutes. Aout  th,, textile 
mm, actually some spindls were  ur­
cnsed and some privl!te enterprise 
was.  about to be startd In 1947. 
Down c me the Govenment of India 
saying, no rivate enteprise, we 
shall nance the entire en rprie. 
But, capital  was  isud nd no 
company was  allowed to work. The 
wnole thing was entirely stopped. 
1'wo years altrwrds, the Gov n­
ment of India said hat they are not 
JOtng to nationalise any  of  thse in­
dustris. 

1  & say that I should not like to have 
¥ Reoluton whih might fetter 
tle hands of the Gove ment at the 
P,sent sage which mieht intefere 
w1th the inward workinc of  the in­
.ustrial orgnisation. Te least we 
ould do  is to establsh indusris 
wnere such indusris are rgently 
e ded. I would appal . to my hon 
rind.... 

· 

Mr. al nau: Ordr, order. I can. 

not allow the  hn. Member to 10 on. 
s time up. 

lhrl a. C. Cbaaburl: May I l, 
t n nel! 

Mr. Charman: It should nut e  a 
lplx n e. 
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rol ad ,u u 
n =& lndU8mal 

simple 
sentence. It  is tbu. I would a al 
o he  hon. Mover Of � Rsolu l 
to withdraw this Resoluin  nd 
come  forward  with a $ltuil8' 8 o­
lu ..l!oo when hs m  hu e  a 
big lndusfrlally orgnised State. 

Sbri C. D. akl: Conrary 
tnc half-hearted ap benii f 
tne speaker who soke last, I r e 
to oppoe both the main Reolu n 
as well s the amendments movd lo 
lt. 

So  ar  as the Mover ot the  Beso­
Jut."On is concemed, J must p t 
agamst the somewhat vague  terms 
in which :e bas made refernce o 
the obervations mnde b, me.  Be 
says that the Finane Ministr bu 
macll!' certai:1 observations r e\ 
of th_;s p'obl m and he appears to 
my mind to  have practically con-
eded the case fur  such a body. 
I have re-'.ad my speech, nd I 
<annot tod nylbln& in suport f 
th:s observation. Anyway, he is 

welcome to draw whatt�r lne e 
he can  from  the words whih I it­
terd 0:1 that occas D. 

Stl Racbavachart: rose-

Shrl C.  D. : I bava t 
oo  ime,  Sir. 

Then, he said that the Fina e 
Miniser 1n h8  o -1ancuace put It 
"in lood tme". l have acaln d 
to 1aov' in 7  a  e wors 
··10 d lime".  At one  plce I have 
ued  the words ·•at the  ro r ime", 
a t In �otb�r Dlace I have ued 
te words  "In  ilness f time", 
I hae  nevr u d he  rds D 
d me", 1d thae wrds bat 
been U f in Quite 8 dif -t l• 
text. 

In re- adlne  my > l I dla­
ivered that so ar u ie nenl 
ttsue ot mao1 ,1t of Qo t 
0nce s  Is con ned, I 1ld: 

-· "o r as 8 sm -i e la 
concerned, it is that of the ei­
cient conduct of tate nter­
piss, and I  . .. lf : ll 

U rakings 

ould  have  een dKlrable ad t 
� l-drss  debate oi tbe . 
ral l!Mle of how to ae St e 
nterries". 

zld thereto� lo a  e  1 wl• 
"me ths di lon tat has n 
initiated by tis a.rUcunr Biol­
_; liob, allbouh I m ef7 dia ­
' el! both by  the cn nt of te di. 
CUfl�Ol and te form l! W l this 
�odltion hs been ou d. 
It would  have n vey uU'h 
bettet and peaU, o OI' aciYantaae 
bad le Brst  studid the nt 
fonns that f In eae In  lla 
coutr,.  lat am  1n e ne m 
oher ontre� f land what 
t\elr exerience in the mattr has 

( 
b n, waited for, as I IUUestd. a 
certain amont of rurthr nne 

\ 
ol our pert nd  hn na rtun 
t _; �b•e l!i or r to Cltt or 
ideas. It would not  thn nave i 
nC �y to �  out onJIaD 
n one articulat  fo n. What I mean 
Is, we miht eaily have come 1 
the �ncluslon that in  e  c s  • 
partmntal mi �t is bst, 
in other cases etblps a comp ' 

1 form of management would be pre­
ferable.  nd in certain other cses, 
a:an, erhaps s me  form  of corpora. 
lion would be  the mot ,rm 
in which to mna,e a Gov mnt 
enterprise, 

A."lywa,, we re ere In the mJdat 
of this ion, and l have to 
al l!r now  the f w poins that haw 
bfn raised. Before I  > o, I  d 
like agaln to draw attention to what 
muld bl! Cardl! as a cnsltu l 
platitude, viz., that  so  far as 
bution of power is oncened, 
there is nothing mi-way n 
Pirliament and the executive. Parlla-
\lt  has Its own delced functill, 
and the excutive has  Is own func­
tlos and any  other  kind  of body 
that  Is et p l t eiher be a 
Parli Dtatf b * or mst be  sub­
ooinae, 6na,, In some t  r 
the oter, or ub ct o Hae t;q 
en,  dl i f  e �l!Ye. id 
thereto� I canot �d bow 
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trol and  supervise 
Governm�n I lnduslrial 

U11dertakin1s 

[hri C. D. Deshmukh] 

.mrely he ettine P of a statutory 
corporaion  to supervie would olte 
the  di.cultis which o e hn. 
Members have e)erin d l this 
attr. eca e, vn i  - wre o 
set up such a y, the oerations of 
that body would have to be relatd 
to  the operations of  _ome a1tl­

cular Mlistry  md a particular 
n.i r would  have to  be ·, r .ble 
to Parliamnt l his iniv1duaI capa. 
city' and may e also as a . m mber 
of the  Cabnt. Morover, 1f uv m• 
ment itself, u  i x ive J, 
is  nable to  x e the r 
ind of suer m, what hoe ls 
there or any ober ratuory odJ' 
to  be crated by Parliamnt-not by 
the itution, but by Parliamnt­
to be able to exeie ueh authoi ? 
Bcaue, a time wll oo e whm 
we shall have such a large number 
of entrp s that 10 aigle y 
wil be able to . t their o s 
or \) suervise their operations. And 

in any cue,  that function I  a t c· 
tion  which  elongs proprly to  the 
excutive Gove nt. 

Now, 9ine that l t  ebate  took 
plae, a f w devel! lnta have 
takei place to which I should  lie 
Q refer. One is that a lc D 
Committee of te Cabiet hu n 
fo med. That iss of  ­
apart rom the Prime Minister ad 
the Finance Minister-who have 
sometlung to do ith Gove nt 
nt prie_;  may be Railways, e­
fence, the Prduction Minister, the 
Co mere nd In y Minlster, tbe 
Communications Minister, the Re­
habilittin Minister, nd  e  r 
two other Minlsters who have any. 
thing to do �  a Gov ent l. 
terprie, is a m mber of that  C m. 
mitte. Therfore, there is a D 
a ount of allaation lde tbe 
I Ca�let or pu , of  u � 

j and ontrolling the o .tlona t 
Gov ment eite')rl s. 

. �ndly, you will remembr, Sir, 
J Hi� that in  so  far s the compny 
I ws -onened, we were con-

sidering whether some & should 
not e introduced  into the Com­
pany Law (Amendment) Bill in 
order to provide for  eiher  some 
secial concessions ,r some special 
responsibilities . far as Goven­
ent enterprises are concerned. that 
is to  say the companies in which 
tbe Government has a majoriy 
share.  Now, I have  here a draft ot 
Chapter which  we. wish to bring 

before the Select ommittee in . 
co se of time. and I do not think­
and I aologise beforehand-I am 
commitling  any breach of privile,e, 
but as  the matter is relevant, I 
should like  to give  n indication so 
far s audit is concerned of the 
direction in which  our  mind is run-

r

ing. Now,  here is a raft: 

"In the case of a Govenment 

1 
company,  the following provi­
sios shall applv: 

"Nowithstandmf nythlnc on­
tained in sctios 09 to 218, the 
Comptroller md Auditor-Gene­
ral  of India shall have the 
power o dirct the ma.r  ID 
which the company's acounts 
shall be  audited by the audi· 
tor .... �' 

and so on  nd so forth. 

What I say is it is o n to Prlia­
ment o e -whaever the orm 
,f he om i�  my e, w hr t 
Is  a private lmited company or not 
-hat it is subjected to the  audit f 
the Comproller and Audior-Gene­
nll. Now, with  that· ercted, If Pr· 
l!lament approvs of that, a great dal 
f the ainty which surronds· 
this subject will have disap d. 

Then  there was a complaint  by an 
hn. Member  that he ws not ablt 
to eet iformation from the  Finance 
Minister.  Ufortunately, the  Finnce 
Minister is  not he collecting agency 
of all  the information re;quired by 
hon. M mben . 

t M. L. Dwlvedt: But you pro­
mised. 



RuoltiB re 

Shri C. D. l l : I  may have 
promised. I may have ben very im­
prudent. but what I ,aid ws that te 
in1omation with resard to tbse 
Prcduction Ministry's n rl s 
would be available from he Produc­
tion Minister. A great many 
sheets have since been pubhsbd, 
and it will e oen to the hon. Mem­
ber to ollct them and then draw 
n1s  own conclusions. Therefoe, I 
1o  not think that his chrge at he 
Is unable to get info mation  from 
Govenment spokesmen is justiied. 
The result has come aout  aae 
he mllowed  the  wronc methd. 

Shrl M. L DwlTdi: I went to him 
Md re;qusted him to  supply the 
info mation and e a . I also 
wrote a letter to him. 

Shrl C. D. Dslm111kl: I may have 
een over-anxios to oblige the ho. 
Membr, but I think that the laour 
I had  ndertaken wu too much  for l 
me  a d that ws infor ation which 
h.  should have coll . I should 

like now  only to refer to one 
more matter, and that is: in c�.. 

tain ountris  there are Commerial 
Co oration Acts or Crown  Cor ­
ration Acts. Thse Acts e of a 
gneral nature ouUinin& the main 
incidence ot Gonmment orora­
tios, if that is the fo m ln which 
we wish to operate Gcvemmeot nter­
prss, and l have a men here 
which relats to CanadL Th e la • 
State calld Sasathewan which ls 
rathr s ialist in its outlook, and 
therefore with a lrce n mber f 
undrtaklnp ot this kind, and thee, 
a1art rom the usual provilio s­
there is a provi,ion for ac;quisition of 
proprty nd the ri&bt.� nd so on­
tbere' is th.is provision: 

"For the ss of the dutis 
and xercise of the owers im­
sd or onferred uon • Coro­
ration by or  pusunt o the pro­
visos of this Act, the Corpora­
tion shall e rsposible to such 
Memer of the Executive Coun­
cil as may be duinated  by the 
Lt--Governor in Council". 

SatulW/ Bod1  to con- . 
n-ol and R)ffVUe 
Gov nment Indatrial 
Undertaking, 

My point is that no at r wha. 
kin1 ot cororation you create, · hat. 
. cororation must inally be subject to. 

l_ tbe ceneral d_;rection and guidne 
cf ome limb of the  excutive, and 
there is no way of eetting over tM 
sition. 

Now, he only  othr matter  left. 
is  hat of a Prliamentary Commit e, 
which should &o Into ome of then· 
matters, that s \o say on ehalf f. 
Parliament. 'bat s enrely. a dfer­
ent  isue which bs not � arcue: 
nere by the hon.  M m r. 

As I said, we ou&bt t0 wait for . 
uttle more exeriene fore w-

\

onslder this and if we tnd tlt the 
.stimas Committe and  the Public­
Aconts C mmitte canot deal with. 
the,e atters, thn we might cooi­
der thls t of he cae in the ful!J-
n s of time. 

Shi L c. 4dy: So fr s tbe­
mam issus  that  have emerid rom. 
s debate re oncei·ned, my  ho. 
oueaaue the Minister of Finance has. 
suiciently swerd thse oints. It 
s tor  me  \o  refer  \o  ome CeDl!-· 
ral asecs that have een the ub­
lct matter of  critici m  or comment 
Y ome of  he hon.  M s wh­
ave participated in this  debate. I 
ntirely aue that he State will 

\ 

nave to  play n incresingly reatr· 
role in the indusrialisation of , 
ounry. In rcent tims, several 
state undertakins have  ben stab-· 
llJhed. and they ae nmnin&, I 
should say, by and lar&e. lo  a  v r 
satltactory nnr. Th e s to, 
be an mpresion that State under-

\ 
s  by their vry nature e not 
capable of being  managed nd su r­
. vised In a suiciently eicient way. 
l for one would take  exeption to-
such an ol>evatlon tor. my _;. 
encc ot the worin1  of the State  indus­
trial ndertadnp, and also on  the 
basis of experience of othrs who are 
in char1e of  ome of h e Stae ndus­
trial undertakins, I  m in a sition 

\ 
to say  that hee i, nothing oo which· 
we should fel dJsappolnted as . . 

_; gars the m r or the way > 
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[hri K. C.  Reddy) 

-which the  Stae  undertakns ate 
being worked now. 

The ond point is this. Thee 
to be  an assumption on the part 

0f sevrl Members  who  have spokn, 
and also in the minds of some others 
that thee is not a proer mch m 
1or  the su sion and o ol  of th e 
State nde akings,  and that s me­
thlng should be done ID or r o 
tinten the suervsion nd cn , 
in order to safeguard the  publc 
funds that have been in d D the 
building up of thse Sate undr-
1akins. 

As bas been oined out already, 
there are tbre or four  difernt  pat­
-tems of manag ment of State nder-
akings. There are  what e known 
s departmental underta s, like 
"the ailways, the Posts and Tele­
graphs Deparment, the Chittaranjan 
Locomotive Workshop, the  In l 
-Coach Facory, etc. So far  as those 
unde ns re cone ed, Goven­
ment mlage hem d mentally, 
and Parliamnt bu got alolute 
>owers of ontrol ovr the working 
of those unde a.kinp. 

Then, here re corporatios which 
have n set up by stautes.  Par· 
liament i elf has laid down in  the 

·speciic Acts which have creatd 
thse ororatios, as  to what extent 
Parli ment could control the work of 

·s1n:h unde ngs, and In  what wy 
1hose corporations have to be 
min d_; and  in accordance with 
those  stautes,  the  supervision and 
control of Parl ment is pr ried. 

Then, we have these new nder-
1adnp that hae come  into nlst­
-ene, for which management has

) 
een 1 red by  the stablishing of 
-companis UDder the company 
It is wih re td to hse tat here 
-se ms o be a rtain  mont f a-
preheaion in he minds of M mers. 
1t haa  ben ointed out alreay hat 
8 fo m ot manag ment  bu b n 

-decidd upon wih a view to g, 
in the  corse f he worldnc  of th e 
lde np, a ertain leiblllty, 4 

also in order to e that t e ini• 
tlatie of the man, mnt a not 
hampered n any  way by ndue  s­
trictions or by u ry suprvi­
sion and conrol. It la for the pur­
pose of running th e cone s on 
commrial  lines. nd  in busines­
like  manner that tJtil  form bas been 
thought of and decided upon, by 
Gove ment. We have  yet to see 
how this mehd  will work. nd we 

l have got to feel our way nd then 
try nd find out if any othr fo m 
of manageml!nt is more atisfactory. 
_; the hon. Minister of Finance 
pointed  out, we are not in a position 
now  to take ny rsh  decision. We 
have got  to feel our  way, nd we 
have got to  ind out how these indus· 
trial undertakings are being worked. 
We have also  to  ind out  the exeri­
ence of other countris, and thn we 
have to come to conclusion as  to 
whethr  there  is any necesity for 
ng a d ure from the pr eni 
practce that we are following. 

A reference  was made to the prac­
tce prevailing in the U .K. I think the 
hon. Member who  moved his Resolu­
tion  said  that decsion bas een 
taken there to set up a secial com­
mittee of Parliament or a Pr n­
tay Committee of the  kind  that be 
is advocating here. In rspect of 
that. 1 am in  a psition  to stae hat 
the Government of U.K.. have not 
taken any dcision so far on  the  lins 
that be indicated. It is rue that 
about three  or four years a10, 
speial mmitee was set up by 
Parliament  to 10 ino a very Jm. 
porant, nd f  I may say  so, compli­
cated ;question. That Committee  of 
Parliamnt did  recommend  hat a 

\ 
special Committee of Parliament i should e constiuted � order to go 
Into teratn a s  of  the woring 
of thft State und ns . It ws 
not tor he purp,e t su sinc 
· and  controllllg all Stae undr­
taklhga hat ths was su ,ed. It 
was spcilelly sta d  that no on­
rol ny  UCli  kind could e � 
in a special cotiltee of he kind 
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that was in view. It  was only with 
a view to bave a sort of general  re­
view of· the working of e n­
ce s, o get the annual reors, and 
the other statements regarding the 
vorting of  thse compnies, and to 
di ss  them in a general sort of 
way, and to conentrate their aten· 
tion mainly on  ;qustions of olicy, 
e:. It was not the intention to vst 
that Select Committee that was pro­
psed with any powes of su rvsion 
and control.  Even that restricted 
pro sal that emer � rom out  of 
the deliberatios of Parliament hs 
not  ben approved as yet by  the U.K. 
Government, and the osition in U.K. 
is sill at that stage. Even in the 
other ounris, there is no spcial 
ommittee  of the kind,  that is now 
proposed, to supervise  nd conrol 
industrial und ins. o, here is 
something which is being sugg ed 
at a time when we are  still in the 
beginnins of  the indstrialisation ol 
our country, and when the State  bu 
dcided to play an incr sing role in 
the stablishment of  thse under­
takins. 

So far as the 'exsting me,'bod l 
supervision and conrol is co ened, 
in rspect of thse companis which 
nave een constituted, the hon. M m­
er Shri A.  M. homs hs pointed 
out  ertain  aspecs of the matter. 

( · The Boards are constituted by the 
Ministris concerned. It is not as if 
the indusrial undertakings mnaged 
by  the Stae re in the contol of 
one Mi y. hey are under the 
control of several Ministris. But 
hat s  a diernt ;qustion. The 
Boards are constituted by he Mins­
tris concened, nd they re  in 
charge of the manacement of thse 
conce s. o far as Govenmnt are 
concerned,  they have  got genral 
powrs of supervision ad conrol 
over the working  of thse Boards. 
So, it Is not s  f there is  no super-
vision or conrol over the working of 

\' 
thse Boards_; · Gove ent re ulti- · 

maaly rsponsible to Parli \nt. 
So, this  is he mechani m hat we 
haft pl 

The rticls f , asociation of the 
varios companis. that have n 
constituted pro�_;de for cerain checs 
'
\
and balances with regard to he 
working of these ompanies. s al­
ready ointed out, the money re­
;quired for setting up  a State Inds-
. tnal undertaking has  gol to e voted 
by Parliament, and any further addi­
tion of capital has also  got to be 
votd  by Parliament. And in recent 
times, we  have been placing the n­
nua.J repors, the proit  and loss ac­
counts nd  the bal,mee sheets of the 
varios ompanis on  the  Table  of 
Parliament or in the Library. Thre 
are suicient opOrtunities for Pr­
liament to dis, if  thy so chose. 
the working of  �e concers. They 
can  raise debaes of this kind,  thy 
n raise  ball  an hour debats. a.nd 
as the House ls awae, a numer of 
;questios is being askd on several 
aspecs  of  the  working of thse com­
pany form of State undertakins. In 
fact, if l may  say so, there are more 
;qustios in respct t th.is ype of 
nderakins than in rspect of. for 
ex mple, the Ordnance Factoris or 
other Govrnment ndertakinn. 
which are deparmentally  mna&ed. 
So, it is  not s if Parliament hs no 
opportniy to fcus is ttention on 
the working of  thse State nder­
takins. They have got plenty of 
opportunitis, and it is also open o 

. them to ask for a deate on the work­

f ing of  th e  on s, When the 
anual reorts and the balance­
shees  are placed on the Table of the 
House. So, I ubmit that the  House 

(

. ha got suicient opportuni'tis to 10 
into the working of thee conc . 
hre s hardly any n ssiy for ny 
spcial boy of the kind that is  pro­
psed to  be set up now nd  here, or 
s the Resolution says, immediately. 
Also, it has  een pointed out hat 
the  Rsoluion  is very id1 In is 
scoe. In fact, l ly interpeecl 
trua R oluin will bring within � 
or b all ndustris, not meely Sae 
un ainge, but alo ldusrle n 
e pivae ecor. That s one d"ct 
of the Rsolution u It b worded. 
But  the s chs that ollowed, at 
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Go.venunent has  whole or sub­
stantial interest, eiher inancial 
or otherwise." 

Tie motin a, neatived. 

R SOLUTION RE D PARTM NT 
OF W LFARE  FOR SCHEDUL­
ED CA TES AND SC DULED 

TRBES 

Shrl Bohmo-Cboudhury (Goalpara­
Garo Hills-Rserved-Sch. Tribs):  I 
beg to  move: 

"This Houe is of opinion that 
a uepartment of Weliare e 
crnated forthwith to  fnction 
u:1der a separate Minstry for ap­
propriate  measures  to be taken 
for nmeliorating the conditios 
of the  Scheduled Tri s. Schedul­
ed Cstes and  other Backward 
Classes." 

There arc 51 million Harijans. that 
is, Scheduled Cstes, 19 million che­
duled Tribes  and 20 · million other 
backward clsss in the country. The 
trlbals, Scheduled  Cstes nd bact­
ward classs are all backward people_; 
they  are backward educationally, o­
nomically and sciallv. We have 
given a solemn pled,te in the  Con­
stitution that we shall improve the · 
lot of these people. Article 46  of the 
Costitution lays down the d.irective 
pjnciple of State  policy in this rs­
pect.  It  says : 

"The State shall promote with 
F �ial  care the  ducational  and 
economic intersts of the weaker 
�tlons of the pople, and. in 
particular, of  the Scheduled 
CStes and the Scheduled Tribs, 
nd shall  protect them from scial 
injustice and all fo ms of exploi­
tation". 

A special rservation of seas in the 
State Legislaturs and in Parliament 
bs een RJvn to  the  Scheduled 
Tribs  and  Scheduled  Castes for a 
period of  ten years since the com­
mencement of the Constitution. Al· 

and Scheduled Trib.I 

ready  three yers  are over nd now 
it is e cted that  within the xt 
even ye s we shall have to improve 
the lot of th e ackward , 
Scheduld Cstes and Scheduled 
Tribes. But let us examine how we 
are going to full this solemn 
pldge. The  trial · eople generally 
live in th1 hill regios and in the 
forsts. They are very oor and they 
are cut of·  from all civilisation. U 
you -travel over the ribal rea, yu 
will ind that  there  are practically no' 
roads. and though after indeendnce 
a iew roads have been constructed, 
the conditions of thse roads e not 
good. More roads should e cos­
:ructed in  thse  ares.  but Gov n­
ment have  not id full attention to 
thse  eople. We have to se that 
.e · full our sole n pledge  to im­
prove the lot of thse people. h e 
people cannot get the arkes for 
their products_; they c not get the 
opportnity to mix up with  our ad­
vancd  brothers:  our  advaned  people, 
those who want to work amonst 
them, c not get the opporunity to 
go there.  Therefore, the diference  is 
growing up. Ade;quate amours 
sliould be granted so that roads are 
constructed in the tribal res and 
also in  ares where  the Scheduled 
Castes and other backward peopje 
live, because what  is true in the cse 
of t:1e tribal pople is also rue in the 
cse ol! the Scheduled Castes and 
other backward people. They re 
also very por and proper attention 
is not paid to hese people by the 
Government. Thse tribal and. other 
backward ople generally livein  1,. 
terior areas where they cannot get 
the oportunity ·of educating their 
children m schols. These people re 
very  oor  and  therefoe they cannot 
end  their childrn to far distant 
placs for education as they cannot 
ifford the huge expess. lerfore, 
ade;quate numer of schools should 
e oened in the tribal areas and 
other eekward es. Ade;quate 
scholarshis should e given to the 
childen of  thse bac.kward .e. 
The inad;quate mounts � - e 
granted do not serve tle se It 
all. 




